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Judgement

1. This is an appeal by the plaintiffs arising out of a suit for rent. The only question
raised before us is whether the decree of the Subordinate Judge is right, based as it
is on the principle of res judicata. The Judge has, however, not relied entirely on the
question of res judicata but, on the evidence, has found that the plaintiffs"
contention must fail. On the question of resjudicata the authorities of this Court are
not entirely unanimous. There are no doubt cases to be found taking more or less
contrary views. The tendency, however, of the more recent decisions appears to be
that when the question of the annual jama has been raised in a suit and decided, it
will be regarded as resjudicata in later suits for rent of the same holding. We need
not, however, go into that question now, because in this case the Judge has
distinctly found that even if the previous judgment does not operate as resjudicata,
it is good evidence as to the rate of rent. That evidence he weighs against the
Record of Bights and the presumption arising therefrom and decides against the
plaintiffs. It cannot be said that the learned Judge was wrong in that conclusion. The
appeal is accordingly dismissed with costs.
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